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IN THE CENITRAL
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4/95

Manna Lal Jain ¢ Petitioner

1. Shri M.Pavindra,

Churchgate, Rombay.

2. Shri Aviar Singh, <Chiszf

Pailway, Chuvrchgates, BPombay.

Chandrz  Tripathi

Failway, Jaipur.

Mr.P.vV.Calla : Counsel for

Mr.Manizsh Rhandari : Counael for

CORAM:

Hon'kble

Fon'kble Mr.Ratan Prakash, Judicial

PEF HON'BELE MF .O.P.SHAFMA, ADMIUISTFATIVE
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5. In the circumstances, this is
Aizmizzzd. Notics issued iz discharged.
6. If thz applicant is =kill aggrizved by the order Annz.R1
dated 14.7.9%, he may file a frech 0.A, 1f it iz otherwise
maintainable.
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(Ratan Prakash) (O.F.Sharma)
Judicial Member. . Administrative Member.



